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BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL

SOUTH ZONE, CHENNAI

Original Application No.312 of 2024 (SZ)

Tribunal on its own motion SUO MOTU

based on the news item in ‘The New Indian

Express’, Chennai Edition dt: 17.12.2024,

titled “Kerala’s Medical waste dumped in Nellai Villages” . Applicant(s)
Vs

The Principal Secretary to Government of
Tamil Nadu & Others : Respondent(s)

REPORT FILED BY THEMEMBERSECRETARY FOR AND ON
BEHALF OF THE KERALA STATE POLLUTION CONTROL
BOARD

I, Dr.Sheela A.M., aged 55 years, working as Member Secretary, Head Office,
Kerala State Pollution Control Board, Thiruvananthapuram. I am the 6"
Respondent in the original application no 312/2024. 1 know the facts and
circumstances of the case. The factual submissions made hereunder are true and
correct to the best of my knowledge, information and belief. In these
circumstances, it is just and necessary that this Hon’ble Tribunal may be pleased
to accept the accompanying information on file and it is so humbly prayed in the

interests of justice in this case.
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1. It is respectfully submitted that cognizance was taken Suo Motu by the
Honourable National Green Tribunal based on the news item published in
daily, ‘The New Indian Express’, ‘The Times of India’ and in the vernacular
dailies viz., ‘The Hindu’ and ‘Dinamalar’ dated 18.12.2024 in the matter of
dumping of biomedical, food, plastics and other wastes brought from Kerala
in Kodaganallur and Palavoor Villages, of Thirunelveli district in the State of
Tamil Nadu.Subsequently the Honourable Tribunal vide order dated
19.12.2024, has directed the State of Kerala and the Kerala State Pollution
Control Board (KSPCB) to take strict action to remove the waste dumped
within a period of 3 (three) days from the date of the order and to file the
action taken report. In compliance with the order of the Honourable Tribunal
the action taken by the Board on the matter is submitted hereunder.

2. It is humbly submitted that as soon as the matter published in the dailies came
to the notice of the Board, immediate action was initiated considering the
gravity of the issue. The authorities of Tamil Nadu Pollution Control Board
was contacted on 18.12.2024. Notices were issued on 18.12.2024 itself to the
Regional Cancer Center, Thiruvananthapuram, Credence Hospital Pvt.LLtd.,
Ulloor and the Kovalam Resort Pvt Ltd, The Leela Kovalam, A Raviz hotel,
vide letter no. KSPCB-2089-2024-EE1, to show cause as to why actions
including levying of Environmental Compensation shall not be initiated
against the units. The copies of notices are produced herewith and marked as
Annexure R6(A), Annexure R6(B) and Annexure R6(C) respectively.
Meanwhile letter number T3/TNPCB/BMW/F31777/2024-1, dated
18.12.2024 was received from the Chairperson of Tamil Nadu Pollution
Control Board (TNPCB) informing that general solid waste such as oil
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pouches, plastic covers etc. and unexpired unused syringes from the Regional
Cancer Center and solid waste of Hotel Leela, Kovalam were found to be
dumped in multiple locations of Thirunelveli district during the inspection
conducted on 17.12.2024 by the Tamil Nadu Pollution Control Board. It was
also requested to initiate necessary legal action against the Regional Cancer
Center and the Kovalam Resort Pvt.Ltd. for illegal transportation and
dumping of the mixed solid waste in the State of Tamil Nadu.Copy of the
letter from the Tamil Nadu Pollution Control Board is submitted herewith and

marked as Annexure R6(D).

. Itis respectfully submitted that further action on the matter, based on the letter
from the Chairperson of Tamil Nadu Pollution Control Board, was also
initiated without any delay and proceedings were issued vide order no.
KSPCB-2089-2024-EE1 dated 19.10.2024, authorizing Er.
Sabah Nazeemudeen, Environmental Engineer, Er. Saritha.R., Assistant
Environmental Engineer and Er.Sreetha A.M., Assistant Environmental
Engineer, the officers of the KSPCB, to take necessary steps to take legal
action under Section 19 of the Environment (Protection) Act, 1986 against
Kovalam Resort Pvt.Ltd. , Regional Cancer Center and Credence Hospital
Pvt.Ltd respectively. The copies of authorizing proceedings are produced
herewith and marked as Annexure R6 (E) Annexure R6 (F) and Annexure R6
(G) respectively.

. Itis also humbly submitted that Consent Revocation Intention Notice was also
issued to the Regional Cancer Center, Thiruvananthapuram, Credence
Hospital Pvt.Ltd., Ulloor and the Kovalam Resort Pvt Ltd, The Leela
Kovalam, A Raviz hotel, vide letter no. KSPCB-2089-2024-EE1 dated



19.10.2024. The copies of notices are produced herewith and marked as
Annexure R6 (H), Annexure R6 (I) and Annexure R6 (J) respectively.

. M/s Sunage Eco Systems Pvt. Ltd., Karumam, Thiruvananthapuram was
identified as the concerned collection agency from the Regional Cancer
Centre, Thiruvananthapuram, Credence Hospital Pvt.L.td and Kovalam Resort
Pvt. Ltd. during the inspection of the Kerala Board officials and their
collection facility was inspected on 18.12.2024 and registration revocation
intention notice is issued to the unit vide letter no.KSPCB/TV/White
Category/10006036/2022 dated 20.12.2024.Copy of the notice is produced
herewith and marked as Annexure R6 (K).

. It is respectfully submitted that the Chief Secretary of Kerala convened urgent
meeting on 19.12.2024 itself in view of the gravity of the case. Secretary,
Environment Department was also present in the meeting . As per the
direction of the Government, officials from Kerala PCB, Corporation of
Thiruvananthapuram and experts from IMAGE conducted a joint inspection
at the sites on 20.12.2024 in order to assess the quantity of waste to finalize
the mode of disposal to be adopted. The officials from Kerala were
accompanied by RDO, Thirunelveli, Inspector, Suthamlli Police Station,
Assistant Director, Panchayath, BDOs , VOs and TNPCB Officials. The joint
team inspected 6 locations identified by the Tamil Nadu officials.

. The waste was found to be dumped in 6 locations- Vadakku Ariyanayaki
Puram, Vellarikkulam, Kodakkanalloor, Pazhavoor, Kondanagaram
Panchayat and Bharathiyar Nagar . '

. It is respectfully submitted that a series of meetings and discussions were
conducted alongwith with the Secretary , Local Self Government Department
& Secretary, Environment Department on 20.12.2024 and 21.12.2024 with

the officials of Tamil Nadu Pollution Control Board, Thiruvannathapuram

Slee 27 |
M.

Dr SHE" :\:\}: ‘rE_. Y

ke



10.

Corporation, Suchitwa Mission, Clean Kerala Company Limited (CKCL),
Local Administration and a work plan was charted out for removing the
waste immediately and to ensure it’s safe and authorized disposal. Copy of
the Govermnet approved work plan is produced herewith and marked as
Annexure R6 (L) .

A team of 8 officers from Board, officials from Clean Kerala Company
Limited & Suchitwa Mission and 6 Health Inspectors along with the Sub
Collector of Thiruvananthapuram and Health Officer of Thiruvananthapuram
Corporation proceeded to Thirunelveli on 22.12.2024 with labours and
vehicles to execute the work plan. M/s. CKCL had supplied manpower and
vehicles for transporting the removed waste. The entire team reached the
respective sites in the morning of 22.12.2024 and started the work as per the
work plan with the help of officials from Tamilnadu. The work as per the work
plan was almost completed by the evening of 22.12.2024 and the entire waste
dumped at different locations are now removed under the supervision of
KSPCB and officials from Government of Kerala.

It is humbly submitted that the pendency of reimbursement of the expenditure
incurred by the Government of Tamil Nadu towards the segregation and
removal of waste, in the case of an earlier incident, which was mentioned in
the order of the Hon NGT dated 19.12.2024, was brought to the notice of
Corporation of Thiruvananthapuram vide letter no. PCB/HO/EE-3/OA-
164/2023 dated 20.12.2024. Copy of the letter is produced herewith and
marked as Annexure R6 (M). In response to the same, an amount of
Rs.69,526/- was remitted by the Corporation of Thiruvananthapuram vide
cheque no.461926 dated 21.12.2024, copy of which is submitted and marked
as Annexure R6 (N).



1.1t is most respectfully submitted that in compliance with the order of
Honourable Tribunal, the waste is shifted from the State of Tamil Nadu. It is
also submitted that the matter is viewed seriously and being followed up with
utmost care, strict vigil and sincere efforts will be taken by the KSPCB to

avoid such mishaps.

All that stated above are true to the best of my knowledge information and belief.

Dated this the 23" day of December, 2024.

A
Slect
MEMBER SECRETARY

' Dr.SHEELA A.M.
¢ MEMBER SECRETRY
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KSPCB/2089/2024-EE-1 18.12.2024
Regd . A/D
SHOW CAUSE NOTICE

Sub: - Non Compliance of Rules under Environment (Protection) Act,
1986-reg,

Ref: - (1) Consent No. KSPCB/TV/ICO/10042509/2023 issued on
28-02-2024 |
(2) Reports regarding the illegal dumping of waste to Tamil
Nadu published in dailies on 17/12/2024

WHEREAS, the Kerala State Pollution Control Board (hereinafter
referred to as the Board) is the statutory autherity for implementing Water
(Prevention & Control of -Pollution) Act, 1974 (hereinafter referred to as
Water Act), Air (Prevention & Control Of Pollution) Act, 1981 (hereinafter
referred to ag Air Act), Environment (Protection) Act 1986, (hereinafter
referred to as EP Act) and rules thereunder in the State of Kerala,

WHEREAS , M/s. Regional Cancer Centre, Medical College Campus,
Thiruvananthapuram comes under the purview of Water Act, Air Act and
Environment (Protection) Act 1986;

WHEREAS , you are bound to comply with the conditions mentioned
in the consent issued to you vide reference cited (1) above;

WHEREAS | as per condition (2.10) of the consent,Biomedical waste
generated in the unit shall only be disposed through the common biomedical
waste treatment and disposal facility of M/s IMAGE;

WHEREAS , as per condition( 2.13) of the consent,the general waste,
if any shall not be mixed with biomedical waste;

“WHEREAS , as per condition( 2.18 )Solid Waste shall be disposed as
per Solid Waste Management Rules, 2016,
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WHEREAS , as per condition (2.19) Plastic Waste Management
Rules, and amendments shall be followed for the management of Plastic

- Waste.

WHEREAS, it has come to the notice of the Board, through
Newspaper dated 17 .12.2024, that biomedical waste, foodwaste and plastic
waste from your health care facility are found to be dumped at multiple -
locations such as Kodaganallur and Palavoor villages in  Thirunelveli
District of TamilNadu; ' : '

. WHEREAS ,the above action is in gross violation of the provisions of
Bio Medical Waste Management Rules 2016, Plastic Waste Management
Rules, 2016 and Solid Waste Management Rules, 2016 and the conditions
stipulated in the consent issued vide reference (1).

NOW THEREFORE you are hereby called upon to show cause, if
any, within 7 days of receipt of this notice, why Board shall not initiate
actions against you, including levying of environmental compensation,
under the relevant sections of the Environment (Protection) Act 1986 and the

aforementioned Rules.

Dated this the 18t days of December, 2024

. ' e
CHAIR‘\%RSON

olc

To
M/s Regional Cancer Centre
Regional Cancer Centre, Medical College Campus,
Thiruvananthapuram
Copy to:

|. The Chief Environmental Engineer
Regional Office, Thiruvananthapuram
2. The Environmental Engineer
District Office, Thiruvananthapuram
3. Bnvironmental Bngineet-3, Head office
4. The Secretary, Thiruvanathapuram Corporation.
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KSPCB/2089/2024-EE-1 _ 18.12.2024
N Regd. A/D
SHOW CAUSE NOTICE

Sub: - Non Compliance of Rules under Environment (Protection) Act,
1986 -reg.

Ref: - (1) Consent No. PCB/RO/TVM/ICO-R/04/2020 dated
07/10/2020
(2) Reports on dailies on 17/12/2024 regarding the illegal
dumping waste in Tamil Nadu.

WHEREAS, the Kerala State Pollution Control Board (herein after
referred to as the Board) is the statutory authority for implementing Water
(Prevention & Control of Pollution) Act, 1974 (herein after referred to as
Water Act), Air (Prevention & Control Of Pollution) Act,1981 (herein after
referred to as Air Act), Environment (Protection) Act 1986, (herein after
referred to as EP Act) and rules thereunder in the State of Kerala;

WHEREAS , M/s. Credence Hospital Pvi. Ltd, near Ulloor Bridge,
Ulloor Medical College P.O, Thiruvananthapuram comes under the purview
of Water Act, Air Act and Environment (Protection) Act 1986;

WHEREAS , you are bound to comply with the conditions mentioned
in the consent issued to you vide reference cited (1) above; '

WHEREAS , as per condition number 5.4 of the consenf to operate
issued to you, Biomedical Waste, except liquid waste, generated in your
Hospital shall be disposed through IMAGE ;

WHERTAS ,as per condition no.5.5,garbage shall be disposed through |
biogas plant;

WHEREAS, it has come to the notice of the Board, through
Newspaper dated 17.12.2024, that biomedical waste, foodwaste and plastic
waste from your health care facility are found to be dumped at multiple
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locations such as Kodaganallur and Palavoor villages in Thirunelveli

District of TamilNadu;

WHEREAS ,the above action is in gross violation of the provisions of
Bio Medical Waste Management Rules 2016, Plastic Waste Management
Rules, 2016 and Solid Waste Management Rules, 2016 and the consent

issued vide reference (1).

NOW THEREFORE you are hereby called upon to show cause, if any,
within 7 days of receipt of this notice, why Board shall not initiate actions
against you, including levying of environmental compensation, under the
relevant sections of the Environment (Protection) Act 1986 and the

aforementioned Rules.

Dated this the 18 days of December, 2024

To
M/s Credence Hospital,
Ulloor Medical College P.O,
Thiruvananthapuram

Copy to:

I. The Chief Environmental Engineer
Regional Office, Thiruvananthapuram
2. The Environmental Engineer
District Office, Thiruvananthapuram
3. Environmental Engineer-3, Head office
4. The Secretary, Thiravanathapuram Corporation
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KSPCB/2089/2024-FE-1 18-12-2024

Regd A/D
SHOW CAUSE NOTICE :

Sub: - Non Compliance of Rules under Environment (Protection)
1986 Act -reg. :

Ref: - 1. Consent No. PCB/RO/TVM/ICO /10029949/2024 issued
on 23/04/2024
2. Lr no. T3/TNPCB/BMW/F.31777/2024-1. dated

18,12.2024 from the Chairperson of Tamil Nadu Pollution
Control Board :

4

WHEREAS, the Kerala State Pollution Control Board (herein after
referred to as the Board) is the statutory authority for implementing Water
(Prevention & Control of Poliution) Act, 1974 (herein after referred to as

Water Act), Air (Prevention & Control Of Pollution) Act, 1981 (herein after .

referred to as Air Act), Environment (Protection) Act 1986, (herein after
referred to as EP Act) and rules there under in the State of Kerala;

WHEREAS , M/s. Kovalam Resort Pvt, Ltd, The Leela Kovalam, A
Raviz Hotel, Kovalam Beach, Thiruvananthapuram comes under the purview
of Water Act, Air Act and Environment (Protection) Act 1986;

WHEREAS | you are bound to comply with the conditions mentioned
in the consent issued to you vide order cited above;

WHEREAS |, as per the consent condition 2.7 of the consent, proper
Solid Waste Management system shall be provided in the unit, arrangements
for collection, segregation, storage, handling and disposal of Solid Waste
including garbage shall be provided as per Solid Waste Management Rules,
2016 and the facility shall be maintained properly,

WHEREAS ,Biodegradable waste shall be segregated from non
biodegradable . waste at source. Biodegradable ‘waste shall be treated in

True C"Fa’
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biobins/aerobins/ biogas plants, Non-biodegradable waste shall be disposed
to authorized collectors namely Harithakarma Sena for the disposal of wastes
for authorized treatment;

WHEREAS |, as per the consent condition’ 2.8, Plastic Waste
Management Rules, 2016 and amendments shall be followed for the
management of Plastic Waste, Single use plastic ban as per notifications and
orders of Kerala shall be strictly followed;

WHEREAS, Board has been mfmmed ,vide letter under reference (2)
that empty ting of soft drinks, used chappals and waste papers from your unit
are found to be dumped at multiple locations such as Kodaganallur and
Palavoor villages in Thirunelveli District of TamilNadu;

WHEREAS | the above action is in gross violation of the various rules
coming under Environment (Protection) Act;

NOW THEREFORE you are hereby called upon to show cause, if any,
within 7 days of receipt of this notice, why Board shall not initiate actiong
against you, including levying of environmental compensation, under the
relevant sections of the Environment (Protection) Act 1986 and the
aforementioned Rules,

‘Dated this the 18 day of December, 2024

Signed by

Sregkala 8

Date: 18-12-2024 17:32:26
CHAIRPERSON

M/s Kovalani Resort Pyt Ltd
The Leela Kovalam

A Raviz Hotel, Kovalam Beach
Thiruvananthapuram

Copy to: - _

L. The Chief Environmental Engineer
Regional Office, Thiruvananthapuram

2. The Environmental Engineer
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District Office, Thiruvananthapuram
3. Environmental Engineer-3, Head office
4. The Secretary, Thiruvanathapuram Corporation
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5LIFE  Tamiit NADU POLLUTION CONTROL BOARD
From To
Dr. Jayanthi. M. LF.S., The Chairperson,
Chairperson, Kerala State Pollution Control Board
Tamil Nadu Pollution Control Board, Pattom P.O.,
76, Mount Salai, Guindy, Thiruvananthapuram - 695 004

Chennai — 600059.
Lr No. T3/TNPCB/BMWIF,31777/2024-1, Dated: 18.12.2024

Madam,

Sub: Tamil Nadu Pollution Control Board - llegal transport of Biomedical Waste,
food and plastic waste from Kerala to Tamil Nadu ~News article published in
“the New Indian Express dated 17.12.2024 tiled “Kerala's Medical waste
dumped in Nellai Villages”-To take necessary action to stop transportation
and dumping of bio-medical wastes/Solid Wastes/plastic wastes into

Tamil Nadu — Reg.

Lr. No. TS4/TNPCB/31777/BMW/2018 Dt21.03.2019

Lr. No. T4/ TNPCR/BMW/31777/2018-1 Dt31.12.2019

Lr. No. TA/TNPCB/BMWI/F 31777/2022-1 Dt:27.08.2022

Lr. No. T3/TNPCB/BMW/F.31777/2023 Dt:22.11.2023

Complaint petition received from Thiru. Sivashanmugam, Kodaganallur

Panchayat, Tirunelveli dated 09.12.2024

6. News atticle published in the New Indian Express dated 17.12.2024
titled “Kerala's Medical waste dumped in Nellai Villages” (Copy
enclosed)

7 Lr. Na. ka .No. C1/CILTNV/111/2024 dated 16.12.2024

§ Letter No. DEE/TNPCB/TNV/Tech-60/2024 dated 1711212024 (Copy

enclosed)

Ref:

o> L

| am to invite kind attention to the references 15t 1o 41 cited, wherein the Kerala
State Pollution Control Board was réquested to take necessary action against the
violators of BMWM Rules, 2016 for not collecting, transporting and carrying out
disposal through the Common Bio Medical Waste Treatment Facilities thereby
carrying out illegal dumping of wastes to the neighbouring states and to stop
transportation and dumping of any solid wastes or Bio medical wastes to Tamil Nadu.

Further, it was requested to take the issue serfously and take appropriate
measures to curtail the unauthorised movement of the BMW and solid wastes and

further dumping of the same in Tamil Nadu.
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Meanwhile, a complaint petition dated 09.12.2024 has been received from
Thiru. Sivashanmugam, Kodaganaliur Panchayat, Tirunelveli stating that Bio Medical
Wastes and plastic wastes are being dumped near Subham Paper (Pvt), Palavur
Village, Pappakudi Panchaya’t, Tirunelveli district.

~ In this regard, it is also informed that two FIRs: No. 14058526 and No.

14058526 dated 16.12.2024 have heen filed by the public and the VAQ, Palavur

Village, Pappakudi Panchayat, Tirunelveli district against the unidentified vehicle that

brought and dumped the wastes, .

Now, a news article titled “Kerala’s Medical waste dumped in Neilai Villages”
has been published in the New Indian Express dated 17.12.2024 stating that a huge
volume of Kerala's biomedical, food and plastic waste, particularly from
Thiruvananthapuram Regional Cancer Centre (RCC) and Credence Private Hospital,
has been dumped at multiple locations, including on patta lands and a water bcdy in
Kodaganallur and Palavur villages.

Further, the District Collector, Tirunelveli has instructed the Superintendent of
Police, Tirunelveli, Revenue Divisional Officer, Tirunelveli, Assistant Director,
Panchayats, Tirunelveli and District Environmental Engineer, Tirunelveli to inspect and
furnish the action taken report vide reference 7t cited, ‘

In this regard, the DEE/TNV has inspected the said site on 17.12.2024 and
reported the following vide reference 80 cited:

1. It was observed that Hotel Wastes & General solid wastes such as oil pouches,
plastic covers, etc. and Bio medical wastes such as unused syringes, Tablet
covers (paper wrappers), carton boxes and Data sheets of Regional Cancer
Centre, Trivandrum were found fo be dumped and no Biomedical wastes were
noticed except unused syringes having expiry date upto 2027,

2. Data sheets of Regional Cancer Centre, Trivandrum and Hotel wastes from The
Leela, Kovalam, A RAVIZ Hotel were found to be dumped.

3. Empty tins of Soft drinks, used chappels, Waste papers from Hotel of Leela
Kovalam were noticed at the above said sites.

4 Certain portion of Solid waste including the glass bottles, napking, paper waste

was found in a partially burnt condition.
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Environment.

5. In this regard, the Block Development Officer, Pappakudi and TNPCB is taking
steps to remove the mixed solid waste and the unused syringes through the
Common Bio-medical Wastes Treatment facility namely M/s. Aseptic Systems
Bio Medical Waste Managemeni Company, S.F. No. 1024, 1025/1,3 etc.,
Paapan Kulam Village, Nanguneri Taluk, Tirunelveli District
In light of the repeated incidents being reported regarding ilfegal dumping of

wastes from the State of Kerala to Tamil Nadu, the following immediate action is

requested at your end:

1 To initiate necessary legal action against Regional Cancer Centre,
Trivandrum for illegal transportation and dumping of the mixed Solid
waste/ Bio medical waste in the State of Tamil Nadu.

5 Tp initiate necessary legal action against The Leela, Kovalam, A RAVIZ
Hotel for illegal transportation and dumping of the mixed Solid waste in
the State of Tamil Nadu.

3. To ensure vigil monitoring at the border areas of Kerala and Tamil Nadu
by the Police depariment and Transport department officials to prevent
ilegal transportation of wastes into the State of Tamii Nadu on a
continuous basis.

Encl: As above

=

4@%% L% 24y

o¥ Chairperson

&

Copy submitted to: | 3

f;\

The Principal Secretary to the Governmenti,
Environment, Climate Change & Forests Department,
Govt. of Tamil Nadu,

Secretariat, Chennai.

Mo 76 MOUNT SALAL GUINDY, CHENNAL- 800 U32.
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TAMIL NADU POLLUTION CONTROL BOARD

From To

Tmit. 8.V.Kalaivani M.Tech.,

District Eavirenmenta Engineer(FAC),

Taril Nady Pollution Contro) Board

30/2, SiDco Industrial Estate,
_Pettai, Tirunelveli-627010

Letter No, DEE/T NPCB/TNV/Tech - 60/2024 dated:17/12/2024

The Chairperson,

Tamilnadu Pollution Centrol Board,
No.76, Mount Salai, Guindy,
Chennai -600 032.

Sir, ,
Sub: - TNPCB . Q0. DEE, Tirurelveli ~ lllegal dumping of Solid wasted
and  Bio Medical Waste from Regional Cancer . Centrs,
Trivandrum, Kerala in Kodaganallur and Palavoor Panchayat

areas, Tirunelvelj District —-Action taken report- submitted — Reg.

Ref: T CM Cell Petition No. 16621746 Dated: 09.12.2024 received

from Thiru, Shiva sarmugam, Kodaganallur Panchayat,
Tirunelveli District, |

2. T.0. Letter dated: 11.1 2.2024 addressed to Biock Development
Officer, Pappakudi Parichayat Union, Pappakudi.

3. Press News appeared in Dinakaian dated 17.12.2024 (Copy
submitted). '

4. District Collector's Lr. Na.ka.No:C1/COLTNV 11/2024
Dated:16/12/2024 received on 17.12.2024.

With reference to the above, | submit to inform that a complaint was
received through Mudhalvarin Mugavar (IPGCMS) from Thiru. ShivaShanm’qga_m,

Kedaganallur Panchayat, Tirunelveli District vide ref 1% cited stating that Bio Medical -~ -

Waste and Plastic waste were dumped near to M/s. Subam Papers, Pa‘lavoor'\/'i_nage,
Pappakudi Panchayat, Tirunelveli District. Based on the complaint, the site was
inspected by Assisiant Environmental Engineer of this office on 11.12.2024 and
observed that no Bio Medical Wastes were found and only mixed solid waste were
found to be dumped. ‘

In view of the above, Block Development Officer, Pappakudi Panchayat
Union was requested to segregate and dispose the solid waste as per Solid Waste
Management Rules — 2016 vide reference 2% cited, 4

In mean time, a press news was relessed in Dhinakaran newspaper on .
17.12:2024 vide ref 4™ cited stating that Tonnes of Bio medical wastes and mixed solid
wastes from Kerala were dumped in Farm lands of Kodaganallur and Palavoor
Panchayat areas, Tirunelveli District. Further, the District Collector, Tirunelveli has
instructed the Superintendent of Police, Tirunelveli, Revenue Divisional Officer,
Tirunelveli, Assistant Director, Panchayats, Titunelveli and District Environmental

C‘qf\rue. Cefg



- Inview of the above, the said areas of Kodaganallur and Patavoor Panchayats,
Tirunelveli District were, inspected by DEE, TNPCRB, Tirunelveli along with AE on
17.12,2024. During inspection, it was observed that the general solid wéstes such as
oil pouches, plastic covers, ete and Bio medical wasies such as unused syringes,
Tablet covers (paper only), carton boxes and Data sheets of Regional Cancer Centre,
Trivandrum and Hotel wastes from the Leels Kovalam A RAVIZ Hote! were found to
be dumped, The photographs along with Latitude and lLongitude taken during
inspection is enclosed vide Annexure, '

In this regard, FIR was filed by Village Administrative Officer of Palavoor Village
at Suthamalli Palice Station regarding the flegal disposal of Solid waste at Palavoor
panchayat limit and for the illegal disposal of Sofid waste at Kodaganallur panchayat

imit FIR was filled by the land owner of pathmavathi farms at Suthamalli Police Station
(Copy enclosed).

During the time of inspection, the following observations were made

1. ltwas observed that Hotel Wastes & General solid wastes such as oil pouche_s,
plastic covers, efc. and Bio medical wastes such as unused syringes, Tablet
covers(paper wrappers), carton boxes and Data sheets of Regional Cancer
Centre, Trivandrum were found to be durmped, and no Biomedical wastes were
noticed except unused syringes having expiry date upfo 2027.

2. Empty tins of Soft drinks, Used chappels, Waste papers from Hotel of Leelz
Kovalam were noticed at the above said sites.

3. Certain portion of Solid waste including the glass botiles, napkins, paper waste

‘were found in a partially burnt condition.

4. In this regard, the Block Development Officer, Pappakudi and TNECB'- |stak!ng B R
steps to remove the mixed solid waste and the unused syringes through the. -

Common Bio-medical Wastes Treatment facility namely M/s. Aseptic Systems
Bio Medical Waste Management Company, S.F. No. 1024, 1025/1.3 ete.,
Paapan Kulam Village, Nanguneri Taluk, Tirunelveli District

e . — ' (LI SO PO B P U PN B Y, VL PR TR
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ltis also, submitteq that the Hon'ble NGT (82} in ©.A.No. 100 of 2021 vide order
dated: 01.11.2021 hag directed as follows,

o "18. The Chief Secretary, State of Kerala is directed to look into the
i§sue &s dumping of wasfe including the Bio-Medical Waste without
disposing the same in a sofentific manner as provided under the respective
Waste Management Rules, including the Bio-Medical Waste Management
Ruies, 2016 the neighbourfng State, without discharging their responsibility
for proviq’;'ﬁg necessary facility within their State, cannot be encouraged,
This is a matter o pe seriously gone into by the Chief Secretary and
fiecessary steps will have to be laken against the local bodies, who are
responsible for the same instead of merely issting a Circular for card’ing
out the guidelines. So, we direct the Chief Secretary, State of Kerala to file
& defailed report regarding these aspects mentioned above and the
effective were taken by them against the ering Municipal Corporation and
the local bodiss for viclating the Waste Management Rules, instead of
laking steps to dispose of the same within their jurisdiction illegaily
transporting the same to the neighbouring district in Tamil Nady and the
disposing the same in an unsciantific manner profecting health hazards to
the peopie in that focality, The Kerals State Pollution Control Board
(KAPCB) is also directed {o enguire about the matter and to file a detailed
report in this regard”, ’

Further, it Is subrhifted that the following directions may please be issued to the
competent authorities of Kerala State to take action against the vialators.

1. To initiate necessary legat action against Regional Cancer Centre, Trivandrum

for illegal transportation. and dumping of the Mixed Solid Wasfe ! _B;o_.‘Méd_gﬁ?;“.‘:.-,

Waste in'the State of Tamilnadu, o :.
2. To initiate necessary legal action.against the Hotel Leela Kovalam A RAVIZ for

ilegal transportation and dumping of the Mixed Solid Waste in the State of

Taminadu.

itis also submitted that necessary compensation inay be levied from the above
said violators under “Polluter Pay Principles (PPP)" as per the Solid Waste

-Management Ruigs-2016 and Hon'ble Couit Orders.

This is submitted for favour of kind information and necessary further action piéas’e,

District Environme tat Engineer (FAC),

Tamilnadu Pollution Control Board,
Tirunelveli :

Teae Py

Encl: As above
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Copy submitted to the Member Secretary, TNPCB, Chennai for favour of kind
information please

Copy Submitted to the JCEE(M), TNPCB, Tirunelveli for favour of kind information
please

Troe C"f@
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REGIONAL CANCER CENTRE THIRUVANANTHAPURAM

CONSENT LETTER FOR PLACEMENT OF CENTRAL VENOLUS
CATHETER

The doctor/sister explained the need to insert a tube called Central
Venous Catheter through a vein in the hand into a large blood vessel near the
heart for long term/short term chemotherapy in patients with difficutly in
finding the vein 1o inject the medicine. The effects of having the tube in for long
term such as infection, blood clots in the arteries, reaction to the injection given
to numb the catheter site, first aid for accidental rupture of the tube, and the
serious consequence i the tube enters the heart are elearly deseribed. Knowing
all this, it 18 wholeheartedly agreed to have a Central Venous Catheter inserted,

I have received a leaflet on the care of long term Venous Catheter,

Date: 20/11/2024

Name of the patient: Devananda R Signature of patient:
Relatives name: lisha G Siguature of Relative;
Relation |

Name of the person. Signature;

undertaking healthcare
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12118724, 2:22 PM Kersla's medical waste dumped in Nelial villages

DI H EXPRESS

Tamil Nady -

Kerala's medical waste dumped in Nellai villages
When THIE visited the spot on Monday, landowners alieged that no action was
inken despiie GOt IS,

AT . S igg

P

Huge volume of Korala's biomedical, food, and plastic wastes have been dumped in multiple locations in
Tirunelveli’s Kodakanallur and Pazhavur panchayats  ¥hote | Sxpress

Thinakaran Rajamani

e b apl e
BTSN 1y

TIRUNELVELI: A huge volurne of Kerala’s biomedical, food and plastic
waste, particularly from Thiruvananthapuram Regional Cancer Centre
(RCC) and Credence Private Hospital, has been dumped at multiple
locations, including on patta lands and a waterbody in Kodaganallur and
Palavoor villages, When TNIE visited the spot on Monday, landownets
alleged that no action was taken despite complaints.
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12018124, 2:22 PM Kerala's medical waste dumped in Nedlai villages

JINDIAN EXPRESS

burning it. A s at night, we cannot catch thé culprits.
We suspect that trucks, ‘which come from Kerala to carry load from a paper
mill in the vicinity, bring in this waste,” said | Santhanam, the supervisor
of a tract of land in Kodaganallur village.

"1 filed a complaint with the Suthamalli police last month, Since they did
not register a case, I’ {:omplamed to the CM’s Special Cell on Decernber 2.
However, 1o action has been taken, The police can trace the trucks by
locating them through CCTV cameras, installed near the Tasmac outlet,
paper mill and a quarry. Waste has been dumped at five locations across 40
acres of land. However, neither the police nor'the revenue officials visired
the spot. In fact, after complaining to the police, three loads of waste were
dumped on my land,” said Santhanam. M Subbaiah, a cattle farmer, said, ¢
herd my cattle in Palavoor village, My goats fell il recently after drmlﬁng
water contaminated with biomedical waste.”

Another warnan cattle farmer said the local body offzmais were indifferent
about taking action against the menace despite oral complaints. Santhanam
demanded that the state government take steps to send the waste back to
Kerala to prevent further illegal transportation of such waste. District
Collector Dr K P Karthikeyan told TNIE that he has asked the local body
officials and the Tamil Nadu Pollution Conirol Board to take action as per
law.
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Severed human head found in garbage dump in
I Kotkata's Tollygunge
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Stench from Vellalore dump yard a coristant woe, find
solution, ex-Minister Velumani urges Tamil Nadu govt
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Ahnexust RbL (€D
PROCEEDINGS

(Present: Er.Sreckala .S., Chairperson) %

IRt
Sub:- Violation of provisions of Plastic Waste Management ul fo'i'é;’aﬁci\ ¥

: : The Leela

‘Kovalam, A Raviz Hotel, Kovalam Beach, Tl'liruvan%lt!= 7—*&_ = Alégal =

Dumping of waste - Issuing authorisation to initiate legglﬂ...

Solid
Waste Management Rules, 2016 - M/s Kovalam Resort i%,
19 of the Environment (Protection) Act, 1986 - reg

KERALA STATE POLLUTION CONTROL BOARD

KSPCB/2089/2024-EE-1 Thiruvananthapuram, Dated: 19 /12/2024

Read: 1) Letter No.T3/TNPCB/BMW/F.31777/2024-1 dated 18/12/2024 from
the Chairperson of Tamil Nadu Pollution Control Board
2) Consent No. PCB/RO/TVM/ICO /10029949/2024 issued on
23/04/2024. ' '

ORDER

It has come to the notice of the Board, thr.ough newspaper dated 17/12/2024, that
biomedical waste, food waste and plasti;: waste from the state has been dumped at
multiple locations in Kodaganallur and Palavur villages in Thirunelveli _District of
Tamil Nadu. The matter was further informed by the Chairperson of Tamil Nadu
Pollution Control Board, vide ref citedr (2). ‘The District Environmental Engineer,
Tirunelveli has inspected the said site on 17/12/2024 and as per the report, empty tins
‘of soft drinks, used chappals and. waste papers from Hotel of Leela Kovalam were
found to be dumped in the aforesaid 'sifg.

The above action is in gross violation of the prgvisions of Plastic Waste -
Management Rules, 2016, Solid Waste Maﬁa;éement Rules, 2016 and the conditions

stipulated in the consent, cited 2" issued to the unit.

T “1g
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In Tight of the above, it is decided to initiate legal action against M/s Kovalam
Resort Pvt Ltd, The Lecla Kovalam, A Raviz Hotel, Kovalam Beach,
Thlruvananthapuram Er. Sabah Nazeemudeen, Env1ronmental Engineer, District
Office, Thiruvananthapuram is hereby authorised under Section 19 of Environment:

(Protection) Act, 1986, to take necessary steps to take legal action.

CHAIIh@fRSON
To
Er. Sabah Nazeemudeen
- Environmental Engincer
District Office
Thiruvananthapuram
Copy to:

1. CA to Chairperson/ Member Secretary/ The Chief Envnonmental
Engineer, Head Office

2. The Chief Environmental Engineer,
Regional Office, Thiruvananthapuram

3. The Environmental Engineer
Legal Cell, Ernakulam

Tewe Oopf
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PROCEEDINGS

Waste Management Rules, 2016 and Sohd Waste Managem.;__‘ t'Riles, (QQ 61[)_"

; *__."'_ ane%thapuram” -

Tllegal Dumping of waste - Issuing authorisation to 1n1t
Section 19 of the Environment (Protection) Act, 1986 -reg ! 3, .

KERALA STATE POLLUTION CONTROL BOARD - i

KSPCB/2089/2024-EE-1 ‘ | ‘Thiruvananthapuram, Dated: 19 /12/2024

Read: 1) Reports on dailies on 17/12/2024 regarding the illegal dumping of
waste to Tamil Nadu
2) Letter No. T3/TNPCB/BMW/F.31777/2024-1 dated 18/12/2024 from the
Chairperson of Tamil Nadu Pollution Control Board
3) Consent No. KSPCB/TV/IC0/10042509/2023 issued on 28/02/2024

ORDER

It has come to the notice‘ of the Board, through newspaper dated 17/12/2024, that
biomedical waste, food waste and plastic waste from M/s Regional Cancer Centre,
Medical College Campus, Thiruvananthapuram has been dumped at multiple locations
in Kodaganallur and Palavur villages in Thirunetveli District of Tamil Nadu. The

. /
matter was further informed by the Chairperson of Tarﬁil Nadu Pollution Control
Board; vide ref cited (2). The District Environmental Engineer, Tirunelveli has
inspected the said site on 17/12/2024 and as per the report the general Solid Wastes
such as oil pouches, plastic covers etc., and Iospital wastes such as unused syringes,

Tablet covers (paper wrappers), carton boxes and Data sheets of Regional Cancer

Centre, Trivandrum were found to-be dumped in the aforesaid site.

C?fc; :
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The above action is in gross violation of the provisions of Bio Medical Waste
Management Rules 2016, Plastic Waste Management Rules, 2016 and Solid Waste
Management Rules, 2016 and the conditions stipulated i in the consent, cited (3), issued
to the unit. | |

In light of the above, it is decided to‘ initiate legal action against M/s Regional
Cancer Centre, Medical College Campus, Thiruvananthépuram. | Er. Saritha. R,
Assistant EnViro_nfnent&l_ Engineer, District Ofﬁce, Thiruvananthapuram is hereby
authorised under Section 19 of the Environment (Protéction) Act, 1986, to take

necessary steps to take legal action.

CHAIRPERSON

"~ To
Er. Saritha. R
Assistant Environmental Engineer
District Office
Thiruvananthapuram
Copy to:

1. CA to Chairperson/ Member Secretary/ The Chief Environmental
Engineer, Head Office .

2. The Chief Environmental Engineer,
Regional Office, Thiruvananthapuram

3. The Environmental Engineer

- Legal Cell, Ernakulam

4. The Environmental Engineer
District Office, Thiruvananthapuram

Trae Copy
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Apnwetve R (&)
| PROCEEDINGS

(Present Er. Sreekala S., Chalrperson) pe S SRR

Sub Violation of provisions of Bio Medical Waste Management Rules 2016 Plast1c
Waste Management Rules, 2016 and Solid Waste Mana, ___jnent Rules 2016 -
M/s Credence Hospital, Ulloor, Medical College P. O,;' Th’irwag;‘nthapuram -

Illegal Dumping of waste - Issuing authorisation to m}ltlate -legal actlon under::_
the pr0V1510n of Section 19 of the Environment (Protectlon) Act, 1986 Teg -

KERALA STATE POLLUTION CONTROL BOARD

KSPCB/2089/2024-EE-1 Thiruvananthapuram, Dated: 19 /12/2024

N _
Read: 1) Reports on dailies on 17/12/2024 regarding the illegal dumpmg of
waste to Tamil Nadu
2) Letter No.T3/TNPCB/BMW/F.31777/2024-1 dated 18/12/2024 from
‘the Chairperson of Tamil Nadu Pollution Control Board
3) Consent No.PCB/TVM-DO/ICO (R)/HSP/328/2012 dated 26/07/2012
4) Consent No. PCB/RO/TVM/ICO-R/04/2020 dated 07/10/2020

ORDER

It has come to the notice of the Board, through newspaper dated 17/12/2024, that
biomedical .Waste, food waste and plastic waste from M/s Crederice Hospital, Ulloor,
Medical College P.O, Thiruvananthapuram has been dumped at multiple locations in
Kodaganallur and Palavur villages in Thirunelveli District of Tam_ﬂ Nadu. The same
was also communicated by the Chairperson of Tamil Nadu Pollution Control Board,
vide ref cited (2).

The above action is in gross violation of the 'provisi‘ons of Bio'Medical ‘Waste

Management Rules 2016, Plastic Waste Management Rules, 2016 and Solid Waste

True O’\"‘a’ | @[Q
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Management Rules, 2016 and the conditions stipulated _in the consent, cited 3", issued
to the unit, o

In light of the above, it is decided to initiate legal action against M/s Credence
Hospitai, Ulloor, Medical College: P.O, Thiruvananthapuram and Er, Sreetha A.M,
Assistant Environmental Engineer, Regional Ofﬂce, T’hiruvanan_thapuram is hereby

-authorised under Section 19 of Environment (Protection) Act, 1986, to take necessary

steps to take legal action.

CHAIR}[ RSON

To -
Er. Sreetha A.:M
Assistant Environmental Engineer
Regional Office
Thiruvananthapuram

Copy to:

1. CA to Chairperson/ Member Sccretary/ The Chief Environmental
Engineer, Head Office
2. The Chief Environmental Engineer,
Regional Office, Thiruvananthapuram
3. The Environmental Engineer
Legal Cell, Ernakulam
4. The Environmental Engineer
District Office, Thiruvananthapuram

T
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Ph: General: 0471- 2312910, 2318153, 2318154, 2318155 Chairman: §
2318150 Member Secretary: 2318151 .
e-mail: chn.kspeb@gov.in; ms.kspeb@gav.in FAX: 2318152 web
kspeb.kerala. gov.in
w_"_”_ HKERALA STATE POLLUTION CONTROE BOA %“}?I%
FRERLA Labiog-ractmaann aeleiaasy ol emndosy

W Pattom P.O., Thiruvananthapuram — 695 004 -
N nlge oll.&, dlmamamaye. 695 004
- KSPCB/2089/2024-EE-1 19-12-2024

Ref: - (1) Consent No. KSPCB/TV/ICO/ 10042509/2023 issued on

28/02/2024

(2) Reports on dailies on 17/ 12/2024 regarding the illegal dumping
of waste to Tamil Nadu,

(3) Lr.No.T3/TNPCB/BMW/F.31777/2024-1 dated 18/12/2024 from
the Chairperson of Tamil Nadu Pollution Control Board

(4) Report of inspection conducted on 18/12/2024 from the District

A Office, Thiruvananthapuram.

(5) Show cause notice of even number dated 18/12/2024

CONSENT REVOKE INTENTION NOTICE

WHEREAS, the Kerala State Pollution Control Board (herein after
referred to as the Board) is the statutory authority for implementing Water
(Prevention & Control of Pollution) Act, 1974 (herein after referred to as
Water Act), Air (Prevention & Control Of Pollution) Act, 1981 (herein after
referred to as Air Act), Environment (Protection) Act 1986, (herein after
referred to as EP Act) and the rules there under in the State of Kerala,

WHEREAS, M/s. Regional Cancer Centre, Medical College Campus,
Thiruvananthapuram comes under the purview of Water Act, Air Act and
Environment (Protection) Act 1986; :

WHEREAS, you are bound to comply with the conditions mentioned
in the consent issued to you vide reference cited (1) above;

WHEREAS, as per condition "(2.1.0) Biomedical waste generated in
the unit shall only be disposed through the common biomedical waste
treatment and disposal facility of M/s IMAGE;

WHEREAS, as per condition (2.13) of the Consent, the general waste
if any shall not be mixed with biomedical waste;

WHEREAS, as per condition (2.18) of the Consent, Solid Waste shall

Rrav  Cop
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be disposed as per Solid Waste Management Rules, 2016;

WHEREAS, as per condition (2.19) of the Consent, Plastic Waste
Management Rules, and amendments shall be followed for the management
of Plastic Waste; -

WHEREAS, it has come to the notice of the Board, through
Newspaper dated 17.12.2024, that biomedical waste, food waste and plastic
waste from your health care facility are found to be dumped at multiple
locations such as Kodayganallur and Palavoor villages in Thirunelveli
District of Tamil Nadu; ‘

WHEREAS,it was informed, vide ref cited (3), that General Solid
Wastes such as oil pouches, plastic covers etc., and Bio medical wastes such
as unused syringes, Tablet covers (paper wrappers), carton boxes and Data
sheets of Regional Cancer Centre, Trivandrum were found to be dumped in
the said site;

WHEREAS, the above action is in gross violation of the provisions of
Bio Medical Waste Management Rules 2016, Plastic Waste Management
Rules, 2016 and Solid Waste Management Rules, 2016 and the conditions
stipulated in the consent issued, vide reference (1);

_ WHEREAS, during the inspection conducted on 18/12/2024 at the
unit, it was noticed that some general wastes are kept inside the bio medical
waste segregation area in green covers thereby creating chances of mixing of
Bio Medical Waste with general waste.

WHEREAS, Notice has been issued to ybu, vide ref cited (5),
pointing out the aforesaid violations. '

NOW THEREFORE the Board intends to revoke the consent issued
to you, vide ref cited (1), due to the above reasons. You are hereby directed
to Show Cause if any within 7 days of receipt of this Notice as to why the
Consent to Operate issued to you shall not be revoked;

Dated this the 19t day of December, 2024

| CHAih@ﬁ?:’RsoN'
To

I\{f/s Regional Cancer Centre :
Regional Cancer Centre, Medical College Campus,

Ayue @'?5
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Thiruvananthapuram

Copy to:

1.The Chief Environmental Engineer
Regional Office, Thiruvananthapuram

2.The Envifonmental Engineer
District Office, Thiruvananthapuram

3.The Environmental Engineer-3, Head Office

4.The Secretary, Thiruvananthapuram Corporation

Froe F
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- Ph: General; 0471- 2312910, 2318153, 2318154, 2318155 Chairman; -
i " 2318150 Member Secretary: 2318151

e-mail: chnkspcb@gov.in; ms. kspcb@gov in FAX: 2318152 web:
kspeb kerala.gov.in {o
- KERALASTATE POLLUTION CONTROL BOARD § &

G Mkmuonm selaloeen tlogmem emisdad

. e Pattom P.O., Thiruvananthapuram — 695 004
N algo alley almaimmmaie. 695 004

KSPCB/2089/2024-EE-1 | 19-12-2024

Ref: - (1) Consent No. PCB/TVM-DO/ICO (R)/HSP/328/2012 dated
26/07/2012 .
(2)Consent No. PCB/RO/TVM/ICO—R/O4/2020 dated 07/ 10/2020
(3) Reports on dailies on 17/12/2024 regardmg the illegal dumping of
waste in Tamil Nadu.
(4) L1.N0.T3/TNPCB/BMW/F.31777/2_024-1 dated 18/12/2024 from
the Chairperson of Tamil Nadu Pollution Control Board.
(5) Show cause notice of even number dated 18/12/2024

CONSENT REVOKE INTENTION NOTICE

WHEREAS, the Kerala State Pollution Control Board (herein after

referred to as the Board) is the statutory authority for implementing Water

. (Preventiori & Control of Pollution) Act, 1974 (herein after teferred to as

Water Act), Air (Prevention & Control of Pollution) Act, 1981 (herein after

referred to as Air Act), Environment (Protection) Act 1986, (herein after
referred to as EP Act) and rules there under in the State of Kerala;

WHEREFEAS, M/s. Credence Hospital Pyt Ltd, near Ulloor Bridge,
Ulloor Medical College P.O, Thiruvananthapuram comes under the purview
of Water Act, Air Act and Environment (Protection) Act 1986;

WHEREAS you are bound to comply with the conditions mentioned
in the consent issued to you vide reference cited (1) and (2) above;

WHEREAS, as per condition no.5.4 of the consent to operate, vide ref
(1) issued to you, Bio medical Waste, except liquid waste, generated in your
Hospital shall be disposed through the common facility of IMAGE;

| WHEREAS, as per condition 1n0.5.5, vide ref (1) garbage shall be
disposed through biogas plant; .
o[
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WHEREAS, it has come to the notice of the Board, through ref cited
(3) & (4), that Biomedical waste, food waste, and plastic waste from your
health care facility are found to be dumped at multiple locations in
Kodaganallur and Palavoor villages in Thirunelveli district of Tamil Nadu;

WHEREAS, the above action is in gross violation of the provisions of
Bio Medical Waste Management Rules 2016, Plastic Waste Management
Rules, 2016 and Solid Waste Management Rules, 2016 and the consen
issued vide reference (1) and (2). : '

WHEREAS, Notice has been issued to you, vide ref cited (5),
pointing out the aforesaid violations. -

NOW THEREFORE the Board intends to revoke the consent issued
to you, vide ref cited (2), due to the above reasons. You are hereby directed
to Show Cause if any within 7 days of receipt of this Notice as to why the
Consent to Operate issued to you shall not be revoked;

Dated this the 19" day of December, 2024

, /)
«b///p
CHAIRPERSON

‘To

« v/s Credence Hospital,
Ulloor Medical College P.O,
Thiruvananthapuram

Copy to:
' 1.The Chief Environmental Engineer
Regional Office, Thiruvananthapuram

2.The Environmental Engineer
District Office, Thiruvananthapuram

oo Copy



3.The Environmental Engineer-3, Head Office

4.The Secretary, Thiruvananthapuram Corporation

(r.‘.ql_ @loa/
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Ph: General: 0471- 2312910, 2318153, 2318154, 2318155 Chairman: ;
2318150 Member Secretary: 2318151 !

e-mail; c!m kspeh@gov.in; ms.kspeb@gov.in FAX: 2318152 Web
kspcb kerala.gov.in o

RERALA STATE POLLUTION CONTRDE, Eﬂt}f%ﬁ?‘%

G guetrano aelclessy almgmen oorsodiod

xxxxxx

hae “Pattom P.O., Thiruvananthapuram — 695 004 f v \
| alge o6, alasaimamams 695 004 i U

KSPCB/2089/2024-EE-1 - 19-12-2024

Ref: - (1) Consent No. PCB/RO/TVM/ICO / 10029949/2024 issued
on 23/04/2024

(2) Lr. No. T3/TNPCB/BMW/F.31777/2024-1, dated 18/12/2024
from the Chairperson of Tamil Nadu Pollution Control Board.

- (3) Show Cause Notice of even number dated 18/12/2024 .,

CONSENT REVOKE IN TENTION NOTICE

WHEREAS, the Kerala State Pollution Control Board (herein after
referred to as the Board) is the statutory authority for implementing Water
(Prevention & Control of Pollution) Act, 1974 (herein after referred to as
Water Act), Air (Prevention & Control of Pollution) Act, 1981 (herein after
referred to as Air Act), Environment (Protect10n) Act 1986, (herein after
referred to as EP Act) and the rules there under in the State of Kerala;

WHEREAS , M/s. Kovalam Resort Pvt. Ltd, The Leela Kovalam, A
Raviz Hotel, Kovalam Beach, Thiruvananthapuram comes under the purview
of Water Act, Air Act and Envir onment (Protection) Act 1986;

WHEREAS, you are bound to comply with the conditions mentioned
in the Consent issued to you vide order cited (1) above;

WHEREAS, as per consent condition 2.7 of the consent, proper Solid
Waste Management system shall be provided in the unit, arrangements for
collection, segregation, storage, handling and disposal of Solid Waste
including garbage shall be provided as per Solid Waste Management Rules,
2016 and the facility shall be maintained properly.

WHEREAS, the Biodegradable waste shall be segregated from non
biodegradable waste at source. Biodegradable waste shall be treated in
biobins/ aerobins/ biogas plants, non-biodegradable waste shall be disposed
to authorized collectors namely Harithakarma Sena for the disposal of wastes
for authorized treatment;

Ol
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WHEREAS, as per the consent condition 2.8, Plastic Waste
Management Rules, 2016 and amendments shall be followed for the
management of Plastic Waste. Single use plastic ban as per notifications and
orders of Kerala shall be strictly followed:

WHEREAS, Board has been informed, from Tamil Nadu Pollution
Control Board, vide letter under reference (2) that hotel waste, empty tins of
soft drinks, used chappals and waste papers from your unit are found to be
dumped at multiple locations such as Kodaganallur and Palavoor villages in
Thirunelveli District of Tamil Nadu;

WHEREAS, the above action is in gross violation of the various rules
coming under Environment (Protection) Act;

WHEREAS, a notice has been issued to you, vide reference cited (3),
_pointing out the aforesaid violations;

NOW THEREYORE the Board intends to revoke the consent issued
to you vide reference cited (1) due to the above reasons. You are hereby
directed to Show Cause if any within 7 days of receipt of this Notice as to
why the consent to operate issued to you shall not be revoked.

Dated this the 19% day of December, 2024

CHAIﬁ\ﬁéﬁSON —

To
M/s Kovalam Resort Pvt Ltd
The Leela Kovalam
A Raviz Hotel, Kovalam Beach
Thiruvananthapuram

Copy to:

1. The Chief Environmental Engineer
Regional Office, Thiruvananthapuram

2.The Environmental Engineer
- District Office, Thiruvananthapuram

3.The Environmental Engineer — 3, Head Office

s Copy
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No. KSPCB/TV/White Category/10006036/2022 Date 20,12, 2024

Regd with A/D.

1
(KSPCE 00 TVPM |

REVOCATION OF INTENTION NOTICE Despatched
‘ on.Sa/BI3....

~
e
—

. Registration no. KSPCB/TV/White Category/10006036/2022 dated 14/07/2022.

. Reports on dailies on 17/12/2024 regarding the illegal dumping of waste to
Tamil Nadu.

. Lr. No. T3/TNPCB/BMW/F. 31777/20"4 1 dated 18/12/2024 from the
Chairperson of Tamil Nadu Pollution Control Board.

f/} o 4. Report of inspection conducted on 18/12/2024 from the District Office,

[
.
=
98] [x®]

Thiruvananthapuram.

WHEREAS. the Keralta State Pollution Control Board (herein after referred to as the

Joard) is the statutory authority for implementing the Water (Prevention & Control of

Poltution) Act 1974 (herein afler referred (o as the Water Act), the Air (Prevention &

‘ 1 Control of Pollution) Act 1981 (herein after referred to as the Air Act), and the

23 Enviconment (Protection) Act 1986 (herein after referred to as the EP Act) and Rules there
under in the State of Kerala,

ku@f _ WHEREAS  M/s.  Sunage Bco Systems Pvt. Ltd, T.C.  56/2013(1).
Avittam,Vanivilakam, Karumam P.Q.. Thiruvananthapuram comes under the purview of |
V\ the Water (Prevention & Contro! of Pollution) Act 1974, the Air (Prevention & Conirol of
W Pollution) Act 1981 and the Environment Protection Act 1986;

© WHEREAS you are bound to comply with the conditions mentioned in the
Registration issued to you vide ref. cited (1) above;

WIEREAS in the Affidavit submiited by you, it was stated that the plastic wasle,
non-biodegradable waste and other scrap will be segregated and handed over to authorised
agency only; ,

WHEREAS as per condition no. 4 of the Registration issued, soughcd scraps and
rejects (scrap which cannot be recycled) shall be handed over to authorised agencies only;

WHEREAS during the inspection conducted on 18/12/2024 across various units, it

was observed that agreements exist between you and the mdustnes mentioned in the letier
- vide ref. cited (3), for the handlmé> oi solid waste;

Prue CoPy



(1)

WHEREAS it has come to the notice of the Board through news paper dated
1771212024 that biomedical waste, food waste and plastic waste from the indusiries
mentioned in the letter vide ref. cited (3) & (4) are found (o be dumped al multiple
locations such as Kadayganallur and Palavoor Villages in Thirunelveli district of Tamil
Nadu; ‘ :

WHEREAS the above action is in gross violation of provisions of the Bio Medical
Waste Management Rules, 2016, Plastic Waste Management Rules, 2016, Solid Was(e
Management Rules, 2016, and the conditions stipulated in the Registrations issued vide ref,

()

NOW THEREFORE the Board intends to revoke the Registration issued to you
vide ref, cited (1) due to the above reasons. You are hereby directed to show cause if any,
wilhin seven days of receipt of this notice as to why the Registration issued to you shall not
be revoked. '

Dated this the 20" day of December 2024,

: For and on behalf of the
KERALA STATE POLLUTION CONTROL BOARD

=

= T T
ASSISTANT ENVIRONMENTAL ENGINEER

To
M/s. Sunage Lico Systems Pvt. Lid.
TC 56/2013(1), Avittam
Vanivilakam
Karumam P.O.
Thiruvananthapuram,

Copy to:

The Secretary
Thiruvananthapuram Corporation
Thiruvananthapuram

Stock file. .
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WORK PLAN FOR REMOVAL OF
"~ WASTES FROM SITES
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Detailed work plan

Locations

Places

Machinery
Required

No. of workers
heeded

llaithaikulam, Hamlet
Vadakku Ariyanayapuram
VillagePanchayat,Vadakku
Ariyanayakipuram, Buried
Place

1 Torus truck

Vellalankulam Panchayat,
Vettuvankulam Habitation

5
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Locations Places Machinery No. of Remarks
Required workers
needed
3 Nadukkallur, 3 Torus truck 5 5 heaps
Kodukkanalloor
Panchayat-LNC3 Dump
3-LCN3 Dump 2, LCN
Dump 4
4 Pazhavoor 4 Torus truck 10 Some quantity
dumped In water
logged area and
‘waste to be taken
first for drying
5 Kondanagaram 3 Torus truck 15 More than 19 heaps
Panchayat, More work force
required
6 Bharatheeyar Nagar 1 Torus truck 5




Time line for Execution

)

Date Timeline Place
22-12-2024 7 am Assemble at Nanguneri
8:30 am Starting of work
4:30 pm Finishing of work
| 8-9 pm Kalikkavila Border
23-12-2024 | 5.30 am s Godown at Aluva (Karimaloor)

Godown at Kollam ( Chandhanathoppu)
Godown at Palakkad two locations
(Elapully , Kuzhalmannam)

Godown at Malappuram (Chelary)

No. of trucks arranged : 16 nos

T Copy




Team of Officers

| kh@)

No. of Officers

Sl. No. Department

Trivandrum 6 Health Supervision
Corporation Inspectors+ 1

Health Officer
Suchitwa Mission 1 Officer Supervision
Kerala State 8 Officers Supervision
Pollution Control
Board
Clean Kerala 4 officers Details shared in
Company Ltd. 2 Assistants the Group

30 labours |

Stakeholders Involvement

* CKCL
* PCB

* TVM Corporation
* Suchitwa Mission
* Empanelled Agencies

Ty Copy




Requirements from Tamil Nadu Government

Sl. No.

1 8 JCBs District Collector,
Thirunelveli

2 Police Assistance District Collector,
Thirunelveli

3 Medical Assistance | District Collector,

Thirunelveli

Tvae &PJ

(Mﬁ)



- .'@e)
Requirements from Kerala

Government
Sl. No. |
1 ‘Food, Drinking Clean Kerala Suggested by PCB
Water to workers Company Limited

| C(}ruc | COF&
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Execution - :

1. Waste Collection
Deploy JCBs, Vehicles and labours to collect waste from identified sites.
. Transportation

2

. Use vehicles to transport waste to CKCL godowns
3. Disposal and Recycling
a

. Processing Waste
Recycle materials like plastics, glasses, metals, and paper. etc..

. Compost organic waste if feasible.
. Dispose of hazardous waste following environmental regulations.
b. Final Disposal |
. Send recyclable to recyclers
. Send non-recyclable inert waste to co-processing
. Send bio medical waste to IMAGE/ KEIL.

e €10



List of officers attendmg from KSPCB

(520

SI No. | Name Designation Location/ Panchayat
1 Er. Sreetha A. M. Assistant Environmental
Engineer
2 Er. Saritha S. Assistant Environmental
Engineer
3 Er. Mohamed Assistant Engineer Vadakku Ariyanayaki
Zachariya A. Puram and Vellarikkulam
(1,2)
4 Dr. Renjith R. S. Assistant Scientist Kodukkanalloor (3)
5 Er. RahulR. Assistant Engineer Pazhavoor (4)
6 Er. Nandhu H. Assistant Engineer Pazhavoor (4)
7 Er. Benoy A. V. Assistant Engineer Kondanagaram and |
| | Bharatheeyar (5,6)
8 Er. Vishnu U. R. Assistant Engineer Kondanagaram and

Bharatheeyer(s. &




" PCB/HOEE-3/0A-164/2023 ng) 11198172024

Annexuve, R6 M)

Ph: General: 0471- 2312910, 2318153, 2318154, 2318155 Chairman:
2318150 Member Secretary: 2318151
e-mail: chn.kspeb@gov.in; ms kspeb@gov.in FAX; 2318152 web:
kspeb.kerala.gov.in
KERALA STATE POLIUTION CONL ROyl BOARD

aanom uetranom pelafoonn alegmen aantpdoal Ey
N i Pattom P.O., Thiruvananthapuram — 695 004 il Ufesute fon
| alge i, alamaumamed@s 695 004 L Eovronment
PCB/HO/EE-3/0A-164/2023 Date; 20-12-2024
From
The Member Secretary
To

The Secretary,
Thiruvananthapuram Corporation

Sub: OA 164/2023-Order of the Hon’ble National Green Tribunal

Ref: Order dated 30-07-2024 of Hon'ble National Green Tribunal on OA
164/2023 '

Sir,

The Hon'ble National Green Tribunal had taken Suo Moto based on the
disposal of waste in Tamil Nadu. Standing Counsel of Tamilnadu has requested the
Board vide letter dated 19-12-2024 to take the necessary steps to recover the amount
spent by the Government of Tamil Nadu for clearing the biomedical waste dumped by
the Government of Kerala in Nanguneri Town Panchayat, a copy of the same is
enclosed. It is mentioned that the waste from Trivandrum Corporation was dumped at
Naguneri as per the letter of the Executive Officer, Naguneri Municipality to District
Environmental Engineer, TNPCB, a copy of the letter is enclosed. The Hon’ble Court
has taken cognizance on this issue. In the recent order of the Hon’bie NGT on 30-07-
2024 also, the Court has observed that the said amount is yet to be reimbursed, a copy
of which is enclosed. The detailed bills and expenses receipts are enclosed.

~ You are requested to remit the amount urgently. The account details of Naguneri
Municipality are given below.
Account Holder Name : Executive Officer

Account Number + 138701000011673
TFSC Code - TOBAO0OO1387
Branch : Nanguneri
. Yours faithfully,
Signed by
Sheela A M

Date: 20124434 R SECRETARY
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